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 even  after  three  years  the  state  governent  could  not  set  up
 this  sugar  millin  Gohana.  Now  perhaps  one  year  more  has
 been  extended  for  the  purpose.  |,  therefore,  urge  the
 Central  Government  to  put  pressure  on  the  Haryana
 government  to  set  up  a  sugar  mill  under  a  time  bound
 programme  in  Gohana  keeping  in  view  the  interest  of
 sugarcane  growers.  Ifthe  state  Government  is  not  able  to
 set  up  a  sugar  mill  due  to  financial  constraints,  the  central
 government  should  permit  this  sugar  mill  tobe  set  up  क  the
 private  sector  in  the  interest  of  sugarcane  growers  of
 Haryana.

 (viii)  Need  to  bring  J&K  State  under  Common
 Pool  of  entrance  examinationfor  admission
 in  Medical  Colleges

 SHRI  CHAMAN  LAL  GUPTA(Udhampur)  :  Admission
 in  Medical  Colleges  run  by  State  Governments  used  to  be
 restricted  to  only  the  students  of  the  respective  State  with
 all  kinds  of  reservations.

 There  was  a  lot  of  resentment  in  student  community.
 The  matter  was  brought  before  the  Supreme  Court  in  1983.
 The  court  gave  decision  in  1986  directing  to  create  a  pool
 of  15  percent  seats  both  under  graduates  and  post
 graduates  from  the  state  run  medical  colleges.  These
 seats  were  tobe  filled  by  a  common  entrance  test  open  to
 candidates  from  all  participating  States  without  any
 reservation.  The  court  asked  for  consent  from  State
 Governments.  All  States  except  Jammu  &  Kashmir  agreed
 for  participation  in  the  scheme  which  became  effective
 from  January,  1986.  Under  the  scheme,  a  common
 entrance  examination  is  conducted  by  CBSE  under  the
 control  of  MCI  andthe  selection  15  made  from  the  merit  list.
 A  total  of  1500-2000  seats  are  thus  available  for  the
 candidates  from  participating  States.

 In  ७  8  K,  there  were  representations  by  students  in
 favour  of  this  scheme  and  there  was  even  strike  by  Junior
 Doctors  twice  in  the  past.  The  students  and  junior  doctors
 of  J  &  K  are  suffereing  for  no  fault  of  theirs.

 ।  implemented,  the  meritorious  students  will  compete
 for  1500-2000  seats  at  national  level  and  will  definitely  get
 more  than  what  we  have  to  give  in  the  common  pool.  In
 addition,  it  will  be  a  step  towards  national  integration  as  it
 brings  the  students  from  various  regions  close  to  each  other.

 |  request  to  bring  J  8  K  State  under  this  pool
 immediately.

 15.05  hrs.

 [English]

 MOTION  RE  :  APPROACH  PAPER  TO  NINTH
 FIVE  YEAR  PLAN  Contd.

 MR.  CHAIRMAN  :  The  House  will  now  resume
 discussion  on  the  Motion  regarding  Approach  Paper  to  the
 Ninth  Five  Year  Plan.  The  time  recommended  for  this
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 discussion  by  the  Business  Advisory  Committee  was  five
 hours  and  the  time  taken  so  far  has  been  2  hours  42
 minutes.  The  balance  time  remaining  is  2  hours  18  minutes.

 The  hon.  Member  from  Latur  was  on  his  feet  last  and
 |  request  him  to  continue  his  speech.

 SHRI  SHIVRAJ  ४.  PATIL  (Latur):  Mr.  Chairman,  Sir,
 |  am  really  very  happy  thatthe  Approach  Paper  tothe  Ninth
 Five  Year  plan  has  been  presented  to  Parliament  and  is
 being  discussed  by  the  Members.

 The  Five  Year  Plans  should  also  be  presented  to
 Parliament  and  should  be  discussed  by  the  Members.
 After  some  time,  |  am  sure,  the  mid-term  appraisal  of  the
 Five  Year  Plan  will  be  done  and  the  report  will  be  made  to
 the  Government.  |  think,  that  report  should  be  presented
 tothe  House  andthe  Members  should  have  an  opportunity
 to  discuss  that  report  also.

 When  the  Approach  Paper,  the  Five  Year  Plan  andthe
 Mid-term  appraisal  are  discussed  by  the  representatives
 of  the  people,  it  becomes  easier  for  the  Government  to
 receive  and  to  obtain  the  participation  of  the  Members  of
 Parliament  and  the  participation  of  the  people  in
 implementing  the  Plan.  A  look  from  this  angle  as  to  what
 is  being  done  by  the  Government  is  quite  welcome.

 The  Constitution  of  India  has  a  Chapter  of  Directive
 Principles  of  State  Policy  which  should  be  followed  by  the
 Government.  That  is  supposed  to  be  one  of  the  most
 important  Chapters  in  the  Constitution  of  India.  It  lays
 down  the  approach  which  should  be  adopted  by  the
 Government  of  India  and  the  State  Governments  and  other
 local  governments  also  in  making  the  policy  and
 implementing  the  policy.  Up  to  this  time,  eight  Five  Year
 Plans  were  made  and  implemented.  All  the  Plans  which
 were  made  -  think,  this  plan  also  follows-  followed  the
 directives  which  are  given  in  the  chapter  on  the  Directive
 Principles  of  State  Policy.  The  present  government  claims
 that  this  Approach  Paper  and  the  Ninth  Five  Year  Plan
 document  emanate  fromthe  Common  Minimum  Programme
 which  is  made  by  the  United  Front.  It  is  not  necessary  to
 dispute  this  assertion  by  the  Government.  One  can  say
 that  the  Common  Minimum  Programme  follows  the  policies
 which  we  have  made  for  ourselves  in  the  country,  and  the
 Five  Year  Plan,  which  we  have  made  for  ourselves,  follows
 the  directions  which  are  given  in  the  Chapter  on  the
 Directive  Principles  of  State  Policy  of  our  Constitution.

 Therefore,  it  is  not  necessary to  dispute  it  and  न  canbe
 very  easily  accepted  that  this  is  part  and  parcel  of  the
 Common  Minimum  Programme  adopted  by  the  United
 Front  Government.

 |  have  studied  this  Approach  Paper  very  carefully  and
 my  conclusion  is  that  the  priorities  and  the  targets  fixed  are
 in  the  correct  direction.

 They  are  in  the  directions  which  are  in  line  with  what
 is  mentioned  in  the  Constitution,  what  is  mentioned  in  the


